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MIL CHAIRMAN : I do not }pam

what will happen. Anyway, the Min

ister of Parliamentary Affairs is say
ing something. Please bear him.

SHRI RAVINDRA VARM A: At the 
end of the Half-an-Hour Discussion, 
we can take this up for one hour. It is 
my motion.

MR. CHAIRMAN: The Minis'er of 
Parliamentary Affairs says that after 
7 p.m. i.«*. after the Half-an-Hour Dis
cussion. there c;in be an one-hour dis
cussion on this. Mr. Unnikrishnan, 
there should be some ria media. We 
can now take up Mrs. Parvathi Krish- 
nan’s Motion.

■ SHRI SAUGATA ROY: Agreed.

► SHRI RAVINDRA VARMA: Pul it

to vote otherwise.

MiR. CHAIRMAN. The Minister of 
Parliamentary Affairs has now moved 
that this Motion should he taken up 
again at 7 o'clock f'>r one hour. I?; it 
the pleasure of the House to agree to 
this.

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRM AN: Now we take up 
Mrs. Parvathi Krishnan’g Motion. Mr. 
Yuvraj. He is not here. Mr. Kanwar- 
tal Gupta.

16.31 hr*.

MOTION  RE  SERIOUS TRAIN ACCI
DENTS OP  SARAI GOPAL FLAG 

STATION LEVEL CROSSING AN D  
NANI STATION— contd.

MR. CHAIRMAN: We will now take 
up further consideration of the follow
ing motion moved by Shrimati Parva
thi Krishnan on the 23rd November, 
1977;—

“That this House do consider the 
statement made by the Minister of 

Railways in the House on the 14th 

November, 1977 regarding two seri
ous train accident on the Northern 

Railway level crossing accident 
at Sarai Gopal Flag station on the 
28th August, 1877 and collision bet

ween 103 Up Howrah-Amrltsar De

lux Express and Up CPC Special 
Goods train at Naini station on the 

10th October, 1977.”
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gressively. It has been decided to 
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IeSs, it has come today and We 
grateful iot it. I *m very happy-thaft
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PROF. P. G. M A V A LA N K A R  

(Gandhinagar) ; Sir, I feel, happy in 
on© sense that this motion for further 
consideration has at long last come 

before tnls House. Like the railway 
dislocation, unfortunately this parti

cular discussion also has been dis
located utxd derailed. But none tbe-

my esteemed colleague, Shriraati 
Parwati Krishnan, not only brought 

this motion but pursued this mtfftcr 
again and again and impressed upon 

the Business Advisory Committee to* 
find time for it. I congratulate the 
Government, the Minister of Railway* 

and the Minister of ParliaiaBOtwT 
Affairs for finding time to go into this 
matter. I say this because I do W t 
want the country to get an impres

sion from the proceedings of Parlia
ment that Parliament is interested 
only in mud-stinging and washing 
dirty linen in public. We want the 
country to know' that Parliament is 

interested in the safety, comfort andCP 
security of the passengers and in tkf 

overall improvement of railway ad
ministration. Therefore, I am very 
glad that wo have got some time to 
discuss this matter today. Unfortu- 
natp!yt it is difficult for most of us to 
divert our attention from corruption 
to accidents.

But it i3 more unfortunate that not 
many of us are interested...

PROF. M ADH U  DANDAVATE: 

From corruption to eruption.

PROF. P. G. M AVALANKAR : A n * 

the very fact that many of us are 
interested in this debate is also evi
dent by the interest shown by my 

hon. friends in this debate. But the 
fact remains that we must take some 1 
of the limited time of this Parliament 
after all—maximum possible resources 

are spent on it— to discuss these basic 
problems.

. Mr. Chairman, let me first start I 

with a word or two by way of pl««- 
santaries. which I mean seriously and 

sincerely. I do not think we could 

have expected a more efficient and a 
more Conscientious Minister than my., 
dear friend. Prof. Madhu Dendavate 

who has been doing an excellent job 
in managing the railways. Sir, he 

energetic, he is intelligent, is i®**^ 

native and I would like to My ^



he «pfOdft time to spe how two 
things can happen. One if t« impanov* 

th# railway administration. It it a 
very tall order, no one of vs, l«t me 
say, can do it overnight. It u  a tall 
order to improve upon it, but «t least 
he is sincerely at it. And, secondly, 
what j« more important from my point 
of view is that he is also sincerely 
trying to release the administration 
of the Indian railways from the 
bureaucratic bondage of the Railway 
Board «nd many other seasoned offi
cials. It U a greet thing and there

fore, it is good. One niore reason why 

I want to congratulate him is that no 
Minister of the Railway^ until this 
Government came end my friend be
came the Minister, has taken into 
account the comforts and security and 
conveniences of Second class passen
gers, millions of them who travel 
every day and give such large ever 
revenues to the government. Unfor

tunately so far the experience has 
been that those who give large re
venues to the government are given 
minimum comforts and those who give 

limited revenue more facilities. I 
am glad, his socialist leanings have 

at least helped them to create, if not 
a classless society, at least classless 
trains, which is good.

Mr. Chairman, having said that, 
may I say that I am of course sympa

thetic to him, but somewhat grieved 
at the fact that during his minister
ship this country of ours should have 

witnessed and experienced so many 
railway accidents, major and minor? 
They are of serious nature. I do not 
blame him directly for anything that 
has happened. No Minister, particu

larly the Railway Minister, can be 
directly considered as responsible fbr 
what happens. Qf coorw, Ministers 
are teehnfcttlly responsible for every
thing thjrt happens. That responsi

bility, I am sqi?, the Minister share* 

an4 holds, but the point is that It Is
•  fact ihait during the last 19 months 

or more Of the Janata Gioverrtment’s 
coming into power, I find that the 

railway accidents of major or minor 
nature have freen occurring in some 

Way or the other although, thank God,

397: :

for the last few w»eks we *r* not hav- ...

tag anything by way of railway 
accidents.

AN HON. MEMBER; We mutf 
keep the fingers crossed.

PROF. P. G. MAVALANKAR: Of
course, I keep my fingers crossed 
I hope and pray that this good state* 
of affairs will continue. But th e*»%  
Members of Parliament including 
myself cannot do much by merely 
expressing hopes and making prayer* 

and keeping our fingers crossed, 

however sacred and good our finger* 
may be. We have to take concrete 
steps in thi • direction.

Mr. Chuirmafli, l£t fiae te$t yets 
what the postwar, is. The Minister of 
Railways, my friend Prof. Dandavate 

in his statement of November 14, 1077, 
has given some figures pertaining toi 
the accidents. The House may per
haps, try to recollect this because it 

is a long time and the House may 
have forgotten some of the major 
facts, In thpse two serious accidents, 
according to him. as many as 18 

37 people were killed on the Nortft&rti 
Railway section. I hope I am xigtit 
quoting these figures. He gave these 
figures in his statement of 14ti» 
November 1977. Both the aecMent* 

occurred on the Northern Railway*.

In the accident that took #Mce tft 
Saral Gopal Flag station, IS jptfople- 

were killed and S were grievously 
injured. In the accident at Naini, ST 

were killed and as many as 47 treite 
grievously injured. I do nottoow 

since then how matiy or the- 
grievously injured have been dead.
I am glad to see from the Minister’s: 
face and nodding that no one 6t ftf* 
grievously injured are dead. L£t tils 
be thankful to the Almighty for that 
But, suppose, any one of them is 
mariently incapacitated last-

reason? What about hint? I would 

Uke the Railway Miniver to go fnto 
this problem. It is ho u&e saying that 

you are giving ex {patio jpfeyment to 
the families of the deceased. You 

should also look Into the question of 
the Injured passengers who, for some 

reason, may have been incapacitated :
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for life and are unable to *et any 
emjtfoyment. I felftk some kind of 
compensation mutt be given to them 
as well. Just as in the case of factory 
workers and other workers you have 
this provision that if they are per. 
manently incapacitated by their losing 
t limb or hand or some other part of 
the body and they cannot work Tor 
the rest of their lives they are given 
some compensation, similarly, the 

Railway Ministry must also provide 
ior that kind of situation.

If you see these two railway acci
dents, of which he has mentioned *n 
his statement—many other accidents 
also have taken place later—I say 
this with a heavy heart and with a 
deep sense of sorrow, and in fact I 
share his heavy sense of sorrow and 
I know he is sincere about it, but he 

should not merely stop by being 
regretful and sorrowful; he has to 
translate his sorrow into concrete 
action so that he need not have any 
further sorrow in this regard.

The Minister has himself stated in 
his 14th November statement on the 
causes of the accident that there has 
been some kind of failure on the port 
of the railway staff. That was the 

finding of the Inspector of Lucknow, 
I believe That means that not all 
accidents are unavoidable and some 

w »  due to human failure, apart from 
error °t judgment also.

There are accident* and some are 

described «s major and some as 
minor. Here, let me make this point 
also clear. Although I use these 
terms in *  comparative sense, let me 
make this point very clear. Though 

these accidents are described at 

major or minor, suppose my own 
kith and kin are involved in one of 
the accidents where only, say, two 

persons have died. You may say that 
it is a minor accident, but to me it 
is a major accident even though only 
two persons havq died. So, U is not

•  question of major or minor when

loss of human life is there. There
fore, let us not minimise thie accidents 
from that point of view and say that 
a particular accident is less serious 
because a lesser number of people 
have died. Are we to say that be
cause more people died, so it is a 
major accident and if Jess people 
died, it is « minor accident? If our 
own kith and kin are involved, even 
if it is described by others as a 
minor accident, it becomes a major 

accident for us, because our own peo
ple are involved. Therefore. I hope 
he will not take that position. I know 
he mil not, but still I want to remind 
him not to take that position.

Now what js to be done? He says 
he has tightened up the machinery to 
find out whether human failure also 
takes place. When it i8 established 
beyond doubt that it is human failure, 
not mere error of judgment—one can 
condone error of judgment—that it 
is because of some kind of reckless
ness, negligence Or carelessness than 
I think the Minister must fall heavily 

on such individuals and punish them 
so that they will be more careful in 
future.

I would also like him to say some
thing about automatic devices, whether 
he will be introducing them in an in
creasing measure so that before any
thing happens it i* avoided. I am 

saying this more particularly for the 
engine drivers.

17.91 krs.

[Shut Ram Murti In the ChairJ

Two more , points and I have done. 
It has also to be mentioned and one 
should remember, that a good many 
difficulties and accidents taka piece 
because of the fact that in one vast 
country there are limited resources. 
I agree that we have got our priori
ties. Now, Sir, because .of the vast
ness of our country and the railway 
track being so long, miles together, 
and so there are hundreds and hun
dreds of unmanned gfttes. It will 
take time to convert all the unmanned
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gate* into manned gates. I do not 
want to be mevely romantic, because 
I know that it could not be done 
overnight But at least let them make 

an urgent analysis and a proper sur
vey of those unmanned gates where 
accidents have taken place, where 

accidents are likely to take place but 
have not taken place, and unmanned 
gates where accidents are the least 
likely to take place.

Those unmanned gate*, where acci
dents are iiftejy to take peace, especi
ally m cities and surrounding agglo
merations, they should be given 
priority. I come from Ahmedabad 
and 1 know that in my own city of 

pAhmedabad, because of some unfor
tunate constitutional and legal diffi
culties and disputes between the 
railways and the Corporation or thi? 
local or state authorities, a large 
number of gates and crossings are 
not manned, because the railways say 
the local or state authorities should 

do it, aftd the local or state authori
ties say that the railways should do 
it. In the mean time, accidents take 

place. Why should they allow such 
accidents to take place? In the urban 
agglomerations, in ureas near the 

cities and towns, where accidents are 
likely to take place, the railways 

"should, acting unilaterally, convert 

them into manned gates at their own 
expense. If the local authorities or 
the State Governments do not do it. 

you should do it from the funds of 
the railways so that accidents do not 
take place. Because, in many cases, 
if an accident takes place you will be 
paying more in terms of compensa
tion. Then why not pay it in ad

vance by doing this kind of thing and 
saving people's lives? I should also, 
moreover, say that if h? wants the 
cooperation of the Railway emplo
yees—I am cjuite sure that he is for 

it and be is at it also—-then let him 
»ee to it that accidents do not take 
place because of the over-burdened 
and over-worked staff and under
privileged staff In terms of benefits 

and amenities. I am not taking up 
the question of bonus, I am not mix

ing up that issue here. But I do not

want to suggest that if the Railway 

employees are contended and are 
satisfied and if they are not forced to 
do over work, then perhaps, they will 
be able to deliver the goods better. 
Thereto, e, i want to .say this. One 
more point, and it is that Government 
must a iso take the help and coopera
tion of Railway passengers and com

mute js and the general public in 
some ways where their cooperation 
may help in reducing the accidents 
involved.

Now, two more points and 1 have 
done. One point is, about the pay
ment to be made. I have never 
understood why the payment to be 
made to the families of the deceased 
and victims in aircrash should be so 
high— 1 do not want that it should 
be reduced—and for the families of 
those who die in railway accident 
ihouid be so low. Of course, an argu
ment may be that more people per
haps die in railway accidents than in 
aiiciavh That may be an argument. 
But when it comes to our fellow 
countrymm, to our brothers and 
sisters who die. naturally nobody 
should he forced to say ‘I wish my 
kith and kin had died in an aircrash 
rather than in a railway accident so 
that I get more money’. That should 
not be the feeling. Therefore, if he 
cannot do it quickly, at least let him 
give us an assurance that progressive
ly he will go towards the ideal of 
having the uniform rate of compensa
tion to nil such individuals, no matter 
whether they die because of railway 
accident or aircrash. After all death 
is universally the same, the injury 

is the same, the loss is the same and 
the difficulties and the distress are 
the same.

Lastly, 1 want to say in all serious

ness, because of railway accidents, 

there have been repeated demands 
that so and so, the Railway Minister, 
whoever h« may be, should resign 
and this happens becausc of two 
things, mainly because of the natural 
desire of the people to pin down the 
responsibility to a particular Minister 

concerned, in this case, the Railway
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Minister and secondly because this is 
a highly moral issue which was made 
a very established good precedent by 
no less a person than that great man, 
our former Prime Minister, Shri Lai 
Bahadur Shastri, who, as you know, 
as the Railway Minister had the capa
city and the sincerity to resign and 

therefore he resigned and set an 
example saying ‘even if I am not 
responsible directly, 1 take the res
ponsibility for the accident and 1 go 
out of the Ministry'. I want to say, 
that although Mr. Dandavate was 
charged that he has not resigned, I 

can say that, sensitive as he is and 

responsible as he is, I am quite sure 
that he must have not only felt com
pelled to resign, but probably he 
might also have resigned. I do not 
know. It is for him to tell us.

SHRIMATI PARVATHI KRISH-

NAN (Coimbatore); That will not be 

a cure.

PROP. P. G. M AVALA NK AR : I
know it is not a cure. But at least 

it will be some kind of a responsi
bility in concrete terms. I do not 

want him to resign becausc after all 
he is not directly responsible. But I 
only want to mention this point, be

cause the charges were made, I am 
sorry to say, that, by some of his 
own party men, of Janata Party, pub
licly and in the press that Mr. Danda- 
vafte should resign and I asked those 

friends as to why they expect this. 
But that only shows that their party 

is not as united as it should be. But 
apart from that, I know that Mr. 

Dandavate is the last man who will 
seek to a job merely because it iB 
giving him powers and privileges, for 

he is a man who will look at it from 
the point of view of service and wel

fare and I hope that because of his 
sensitvity and seriousness, he will 
make it clea’- that—God forbid— but 

should any such thing of serious 
nature happen. h* will not be there 
even for a second. I do not want him 

to hove that situation because I want 
him to continue with the good worts

that he if doing and X hope he witt 
make the Bailway Ministry much 
more efficient, much more honoura
ble; after all, let us not forget that 
in our country, the Railw«ys are a 
national organisation, it is not a qua** 
tion of party matters, it is a national 

organisation, we must look at it at 
our own Railways, it is the Indian 
People’s Railways, we own it and wa 
also have a responsibility and stake- 
in it. If we look at it from that 
angle, then I am quite sure that we 

will be able to contribute our own 
little mite to his efforts and jointly 

we can make the Railways not ooiy 
good, fast, comfortable and conveni
ent, but also one which is a matter 
of national pride and a matter of* 
international reputation in the conuty. 
of nations. ■

SHRI DHIRENDRANATH BASU 
(Katwa): Mr. Chairman, Sir, at the 
outset I want to say that we have 
got full confidence in our Railway 
Minister. He has got all the capabi
lity and efficiency necessary to do the 
job. But I have to make some com
ments and observations on the per

formance of the Railways.

The railway accidents and disloca
tions are happening very often, at - 
least twice a month. As you know* 
about a fortnight back, about SO pas** 

sengers of a compartment were n&bttf 

or their belongings by robbers and 
dacoits; the railway chain* wera 

pulled up and some incidents took 
place. There have been a aeries of 
railway accidents. X can mention one 

by one. It is all because of the fact 
that as many as 92,000 railway -crges- 

ings are not mannesd at «U tUJ today. 
The Railway Minister will agree with 
me. In his budget speech, he ha* 
said that till today 22,000 railway 
crossings are not manned. There if 

no linea man there- Wherever them 
are lines men, thay are getting *  Ve*T,,. 
poor salary; they are working for li\ 

to 20 hours a day; they have no 
quarters to live in; they are coming 
from long distances they are over* 

worked. They cannot do so much fodt:
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That way, the railways are under
staffed. This thotild.be taken Into 
consideration by the Railway Minister 
ad already explained by several hon. 
members.

I have seen in West Bengal and 

in various other parts of the country— 
I have travelled extensively—that 
there are so many railway crossings 
Which are not manned. I would ap
peal to the hon. Railway Minister to 
se« that all the railway crossings are 
manned up so that the lives of the 
people, the hves of the passengers, 

are protected and the train accidents 
do not recur so often.

There are certain safety measures 
which are to be taken by the railways. 
When there arc accidents, the passen

gers involved in the accidents look 

forward to railway authorities for 
compensation. In Britain and in 
USA, the railway journeys are cover
ed b> insurance schemes at Govern
ment cost. In Russia also, 1 have 

seen that the journeys are covered by 
insurance schemes at Government 
cost. Our Government should also 
do that. W? should also have that 

scheme here.

The remedies and safety measures 
to prevent accidents must be chalked 
out by the Railway Ministry. The 
Railway Minister has been working 
very hard, no doubt. As to what are 

the defects, what are the loopholes, 
why the accidents are so often hap

pening. all these causes have to be 

found out. Now, the causes ere that 
tft* rallwaymen are under-staffed, 

they are not properly paid and they 

are not satisfied. W e have got to give 
them proper remuneration, proper 

emoluments, proper housing or quar
ters, so that they can work satisfac

torily.

Now, the people of the country are 
certainly looking forward to Mem

bers ot Parliament of this House— 

but not In regard to what they find 
•Very day in the papers about some 

allegations of corruption, about En
quiry Commissions etc.: they mre

looking forward to us for their safety,, 
for their security and for 
being. W e are here to fulfil the aspi

rations of the people

So, Mr. Chairman, Sir, 1 would 
suggest that the Railway Minister 

Should make adequate arrangement* 
to: manning up all crossings and 
should engage more ahned guards in 
all passenger trains so that robberies 
are prevented and so that accidents 
do not happen so often. If these 

measures are not taken by the Gov
ernment, any nice speech in this 
House win not serve any useful pur

pose for the people.

Then, there is one point About 
Katwa-Bandel railway line. There is. 
only one single line and we requested 
the Minister for doubling of the line. 
We requested him also far electrifica
tion of the line. The doubling Of the 
line has to be given effect to because 
there are some instances of passengers 
falling down on the track and luting 
their lives. So, I woul*} appeal, in 

this connection, to Prof. Dandavate 
the Railway Minister to see that 

electrification of the line and doubl
ing of the line from Katwa to Bandel 
is given effect to.

1 am glad that Smt. Parvathi Krish- 
nan who tabled the motion, had, al
though it was almost thrown into 
(told storage, the patience to pursue- 
it and put it again before the Souse.

wwhr ffcf (^fip rn ^c ): 

nftanr, ftnr ^  m *  

tor t, wft

ftfr ffefwira «r

^  <(tT sftaDT * H W  HT t 

WR9T ftRT
£^  ^  ^____________  A« -K. . <*..TV w  *JRFT n WhT Vi WTGC
If ^ v w n r <ht w w , flft i f  w  
<iwr ft 1

*1*  'anwrr irjf w* *pf
t f t r  aft- t t  %  f a r a m
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* f t  v t f  f [ »  f t  t f t ?  v * ft * n r  
t>  *r> 1 w r  snr'V ^f^rort ?f t o  

?rr*r ? r «  * t  m r  ?ft *ri«ff
'%  v tftrs T  wfV %  ^ jjw t  q i€ f  v t  

’ *nr%  e r f  * f m  ? r s  flpirr * r k  eft
•^5  3TT 1 355ft %<tt f%

*K*rrc r̂r ^  *?  w  t. ^rf^T 

* ?  t r r w r f r  %'r t f u f t  1

* i n r  a ft  w *rr>  *reft # , * * f t  

wrf?r * t * fr  «r¥ff.t. f *  %  

■ tn r i * f t  f  1 v n r  7 #  tr*r arrr
tvtt T^rr 1 ffPjprrr 

$, »rfNrfr A w r r  if ?m3  3r?r £, 

40 «nrw 3><rr 79$ **?*r anrr fc. 
jrtT *ft «rj?r f w  *nrr $>n\ trnr

-f*f 4»fW7 v t t t  jfrrr f f  ^fiRrvsr irtr 

M IW iv w  *f torr  % 1
q r  *W  ITRT^ $  3TTcT TT ?PT 
f%<TTr spptr * 7  STfrifr ft fft7  fW 'l l  

^nft ? r t  %  1 f v c f t f ^ P T  o ft * r $ t  
t ,  s » T T $ ft e fr s T  *  t * Z  fr r ^ r  if r |? f T  
APT 5TPT fafTOT 3IT ffmiT ^ I

^rrr »fy^r qrf5TJr̂ r %  flrrw shf ?t 

w  t  1 irv^rr '̂ <f i ri 1 nft

1 9  6 0 Sfr art ^ r % w  $ f  «#¥, 3 * %
*  #  « ft *r*rr wt i

f®rr

f  vfh: & r  %  vft Sr w r  frrm «rrfir»». 

?ft *n c w % n  ft  1 m
th ’Wrfijjr ffT *T WTR fW&T flfa 

’It %5fT t  I 3lTMfMV tTpFrf?ff %!ft

gp*r #  m  w  tfPrrfft

1 f t w w H < « w r  fath 

W K $ t  %  % c %  v t f  «t<rT *rr v r * r  t —  
w r  q r  «Pt T r ? n

t ,  fft v r  t o  ssrm 5t ( t^ r s r  
t * p r ?  «n f w  v r  t f t  ?rr a n : f y ,  

irfiraf? |> 5TRrr t » * *

^rr% «#T ^-?RT»T?r «PT^ WK 

^  **T »T5T «R fsnfr t o t  t  f v  
*rwrrsr^T%^r *q% v m  v t  

•nft *>r fr, g rt St??pt % *rr«r xftr vftr 

f W  iT'FTrT %  I ?̂T tfV

*T^rr »T Tft qftpfi? %T WPXT t  I ^TTlff 

VT WW*THT f t  3rmT |[t 5 t T #  
*‘r ffur wiifVV, 3fr ^  wrm fkw 
w * i t  &— is *r r f T  v m  m m  ^r *rcft

f  1

% *r;rrfTtfr^ T^f *r r̂nr 
*T  »W. f*r% f^rr grft 

frv TR'. Wp- jTT fTTR %̂ TT t

* r t  n t  f * m  arrif wtr ?*m rfVfr ^ 
*ift TTW 1

# *r^t *% r t w  % srtfbr ir v f  9 f t  

=mrr tist j  i fos%  ^ w r  
*Ft ^ *t*tt <rr 1 nmr f^ rfror *hitt

fVrfV VRT ¥t> WT «TT fnrfsrJT % *n i  

qft 5F* r n  l i I JTT̂ J? OTT f̂ T 

frsr *m r % ^nr ft% fc, -35* f i p y r  

^  frre<fr frs?  r̂ i t  jfr% 1 1 fc w ft  
wtt <r *r fsrqr <ftr wftwrr *r w$  
l̂ rnnrr f»r̂ n fc M  H # Jiff f, 

fiRir smr wri if $  1

SHRI K . A. RAJ A N  (Trichur): 

What has that to do with aeddoMtg?

wwfcr Hq| : ^

%9f*rrir; *tk  %  «»r gft #  vm

**$  t  ftffrrfT tm Kfi $ f  1 1 t*w

*f art ff, q n r  f  T r̂frr P r r  * 4 ,  
^  s»| ^  ^ s r t  Tfirr 1 *Hr trfr frfT |  

f«p it fsnrnnr %  f m

f  ?r afwf jt *r =n% »fr»ff f̂t

^  f w  * *  ft , aw ^ rr  f% 

«tt «?r*Rrr |, ?ft 

h rtm P T  <mr f w r  f¥  f»r% aft
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$ 9  fain |  £fafr Gift n w  ?%^rf 

•pxn, t  «niTT * 7?TT £, 9HPTT* I

fa*rr t , tu r n  i fa r  *  «r>*r 
irtm  wjt *ro rft? ?farrT *rhft vr <t?*

<**? ftw  xfrr *r*flRT P p W ! P | ? R

*rrrj' ft** arrtfif i %fasr pr ̂ rr  t fa 

w ? t  < n ^  2r «r>r *rgt <r* 20 Hr s*m n  *t 
*rar b1? 10 *r w  £»

SHRIMATI PARVATH I O I S K -
NAN): He is showing his ignorance 
in the matte.-.

ihrct irorhr fits : #*nr

«Tpr «rs ^Tif;, ft »f£ s *  Tfiff 

5r aT* f 5  <rfnr »

$*rP-rr tUF -%7, fOS *  apf. ?rt 3iTT?fr 

tsrr r>T*rr i fHr f m  *r?ft ^tt t fr. 

**  «mrf *?r *%?. Sr n f s w  ^  ^  ? 1

wr <T̂ »TiT*T ffr UT% % f%TT y;?rynT

fasrr TT^r £ ^ h r  afr ^ n r  5* 7%  fa?r 
fanm r *r, ^rq-^'r y

g't *rf t  i Tifrsi-T I s  *> trV th t  

^fVr't T'T. «rV snMrrct *r w m  «rr 1 
m w i  ftestfr f  ® T>»ff *r * *  

f a i n  «rr * r V  ir*r v r  Tis^ r %  fa r* 25 
f » r r  tw rtfr  ^  «g-fT qrf, f o a m  » r r  
tftr *p^rr % m r  v m  ?

ft
jyy spprr fa tpR ?*r fvn̂ iter wft *̂ t»r- 

*n?r *3, srt* ^  * * * 1*  |

% fan ®rr?fr m^n w m =r  

vr t ft $r tx  1 f r o

*rmf ir ftr?r j*r % t r  ^wrr *ttot $ 

t t w  m  f 1 ^fvsmt

snf^T arf tht

wm t ^  X"1 ^  ^

fTT ĝ pfr i 1 W T  ^  *f

iN !  *t 3r 7  ,?*r^ w r  

f?nt afr »fy ^  *pt 1

f*r w f  %  # «F̂ rr fa ^

wft f #  wnpi«  f  1 3F^r

ijtbtIt  >p t % fgrcr vtfvrvr fr,

^  (t e :)  : t o t %

f  ?f?r ?r«rr i m  ^  t

# *fcro 7^  ^nn ^ | $  ar* ^  ,p- 

« m  «rr % ^ ^

fa qfar Jpr 11

qjmrr : «ftir?fr

1 1 «tmn w  «*tpt »ft ^

?rt *fk wr f^rfr ?

•sftlWT tv : w w  «rt ar^ «r W it  

f? ^  ifrft ih gmar fcrr 

r̂r?-TT j  n w ffe  *ft m sr  r « ?*r% 

?rm̂  ? t w i  jfr *rar ^  1 

w  t o  ^fpr m k  ^  p  *t

*T ?rRT W'TSTP'H ^T  fefT fa

«sft f*r *t*w r? ^fr wwl- ^  *nfr 

mfi tnr ift »wsp- ir -fr? snpnn:*i% 

?nff 1 *?  w r  m  4t ? % grifa ^  

m *  tnripft 5#  «ft, mriNt v  

^ w p r ^ v n ’fTf.inrTVfr  -vttt 

r » r i  ^fr eft ^ s t r  
*rf'cTT t  1 P t t t  7̂ ?  ^raft ?w * n r r  ' 

T̂TffST ^  ^RPPt ^F?T5 I
fsRprgro i r ^ T ^ T l  I *ro%if ̂ t# tt 

*?. ?fr ^  fsrwrar 

| f a ^ f  qyftfesnjft it ™  1 1

^  V\ t * *  f*lf*W2T W  |

?rt ^  ?fNwr t fa ’Wf ^  *r *?lf

fen ^ 1 ?ft WT f w  

^  *r t  vtf «rft ^#w VT

?ft*n Bnnrr f?yr *it $ ipt
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*nfc tot ^ ut * ft ârnrr ft i?t * ft, 
fafonr f*r *rf |  fo sipt fiwt 

m  ?r* q^rr 1 <rw awrr q*- 

frfttfore ^rr ^ ? w  * r  t* ? 

fofaftffw * %  W ?  3TT fW?T w r  

srm t  * f  |  artpnr u r i r  i *rr ̂  *n r r

<3R ?nft £ 'ft 5TPT TT W  cnrf q f ^ v m  

|  5TFP N *  rrgfq f^ v K  if

f*rr t  ? ^  f ^

«Tvn f%«rnr qr n ffi-Trt, 'p j i  5 
«t ? , * t | f»m *r *  for, = r^w fr 

w vz  p w t  *rm ^  w  Tf*r f i fro 

^ p tt  jfr f  *wt t  1 w  srfT *»r 

fwr 1 f(r vt «m  tt 1 *n* 

w n  t o  tftr vr*rr fr*n»r, t*T  «pt 

$*tt ? *  % w  ji# jtt tftfspr H

f»«fr 'MT 'tfafrcnr h r̂fer ?*n: 3jtt 

«r* t r f w *  far fspTJTT « r rw  * m ;  
irwtftzr *t o t ;  ft, irt * * *  f *

* t  % * V«T * 7 ^  3*HP 3TTT TffT X%-
tostt | ,  3*  *fr*ft * t  v w  i m  f r

*!<t% *TfT *  * *  #<mr <TTlfJ VTfjRr j 

VHRT

far vifwtj, ̂ w t  n% f^fpr fc *rrr>: 3?n 

fwncf, 5?rraff «rnrfw'i *?t rsrr **rf*HT 
*r?ft $1 wrwfr H  gtfjpr ts 
^  wr w r t  |  1 *rrr% 3^7 snrref 

trre & w f % srmf * r  rsrr t t  w rr  ^  v r ?  
«n î ?[tt fw r ’wr ?Rf Ir 
irnrr « ^ w  ^ 3̂  f r m  tbtt 

ft i m  «nt̂ r»t *ppr
vtftwE ftr«% %  3^rn «ft gRjnTft nr̂ r, 

«ft <rf ^ tr tft r̂̂ rr
^  i(t, # ^  vi tftr pttt

%*r %  vr xwr srrr ft *r ,̂ 

^  &  m *  * *  *r% f **farir iniqr 

* r o  w r t  vffir ,̂ ^qrft «r?t«r 

vpnr *r*rc ̂ ^rwr ̂  irmr 

**PTr <t t  wrr̂ r ^ p n  -wr̂ tr g 1

tw  u tta  f̂ Sff (Pp*»rt») : 
<fnrrT% Hfhw, *(>t jtenv '! %  

if f«WR «rw # %  #<t
% wjrtar to t !«nprr

fa fir  ̂ ^ r  ^nwr ^  stenff 

fWt 1 1 $4zinv swit ^tftrft f  1 
^  W w r ’ttw  %, vt ?snnnft 
It sr ?w?fr 11 57m wivit uf 
ft ?R̂ rr |  H  aft TfsTO fZJTi | —p t*t 
«rr m i— ?rr w r  crc^no^Ro

t o  h pferm ft *rwr 1 1 ?ft ^  

?ft!ff *Tmft % HTT*T T O  fw:^ fwpf 
Trife rt^’ f'nfr $ trg <̂r»nfT̂ ft 
*̂ t ^  *t wrm wrfftr it>  cwfr % 
*njf*r v w  THTsf efuj Ttift ^rfjpj 1 

t  w  w  »ft ft *w it It fv ifr h *  
t * * t  * %  vpT ̂ tr f i «ftr arf St̂  % 
wrnr *r f 1 err Tt t r ^ *  R 

twfiw if ipm t ft jfTOft ^ ht 

vr ft irfif u»ppt v«f 
% ft t o  |  j w r «mr̂ T f a r  tik 
' W  ^msn, e«nt?^T *ftt ^oi^rc^r 

•ift *r?wfr ?r ft   ̂ i f r r r r  *n «rnl 
ait wwr fur f , 3̂  »TRfr % tft

irt f v w  TOfe ftR- 

»T?̂ ?t fferr ĵ riR
f t  «nn fft frshfffr w ,vfi 1

*m wm |  ytew fi *t wfr 
v r w  ifrravi wrr ^ 1 r̂nr «ft% m  

* m  fsffmr jj ^rfwr *»rnn 

t m  w  ^  ^  *jrf it 9ft fwwr.
*rm  ̂ aft oft f  rwT |  arr tft 

*rrt |  w «r *r«ff % f̂tfrgg ft «iw 
^  fi ^  ^  

vrrw > fnrr »i?ft 3ft ?rf̂ ?r I  
f a  m m  t & n î f ^  w ro f  art* 

r »r ft <ft is  <rrt fr t  

«rs m %  Pp f«RPt ww» it  
|  i
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ftrtr v r w  tfr

I  %  n  m  I  %  *% p c #  stffcn 
■ tw it  qFW tafrfffcafrr3iran^ 

%« f o f f w r r * r ^ r ^ i r r |  raft 
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SHRI SOM NATH CHATTERJBE 

(jadavpurj: Sir, 1 am thankful to 

Shrimati Parvathi Krishnan lor bring- 

this nation which gives us an oppor

tunity to make our submissions on a 
very important matter, namely, rail

way safety add steps to be taken to 
avoid railway accidents. W e have to 
accept the present position that there 

are a number of accidents which have 
recently taken place but I do not wish 
to take an attitude like that of our 
good friend, Mr. Balbir Singh, that wfc 

should ignore the present situation 
and try to ftx the responsibility else
where. That is the difficulty. My 

friends in the Janata party are ignor

ing the present reality.

Sir, another hqn’ble Member, Shri . 

Shankar Dev said that you have to 
tackle this problem with ‘danda’. I 

am not surprised as it does come from 
the hon’blc Member belonging to a 

particular party. This is also a dan
gerous doctrine that you have to deal 

railway accidents by ‘danda* and lathis.
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Sir, we are very conscious that ttit 
railways are the xargest public sector 
undertaking in the country. We want 
*it to be run properly. This has to be 

uued by the common people and, as 
such, their safety should be the prime 
concern of the government. It is 

essential—since these accidents are
talking place—not o«iy to have en
quiries ior the purpose of particular 
accidents but also to have an overall 
survey as to why so many accidents 
are taking place. One can find out a 

particular cause for a particular acci
dent. You may take a particular step 
wiii) regard to that accident. But, by 
that rrvthod, will you avoid all acci
dents, ag such unless you have an 

overall survey and take proper pre
ventive steps? We know 0f ordinary 
caus*:£ of failure like mechanical fail
ure,-, which cause large number of U-- 
cidrat,. There art- supposed to be

some safety officers in the railway ad
ministration. What are they (join#? I 
wouid like to know from the Railway 
Minister about this. Are you having 
a check on these safety officer*’ What 

are their functions? Are you having 
a check on their functions in a pro
per way? Do you get reports from 
these safety officers regularly, ,vA t©

the preventive steps being taken to
•void accidents in future? What are 
Ihejr actual functions’ U  it a post- 

«<wident situation or a pre-accident 
situation? r would like the Minister 

to look into the matter -n that we 
could mHiersta„d thr« thin,, «nd fell 
them to our people.

t iZ *  ?aVe recentlv comp to know that 
there Is a system rnlled disconnection 

slip system. Slip ha* t0 be i.,,1IPd to 

the cabin people so that when there t* 

an accident fn a railway track other 

rflfns not through }n that
track. Hut I am told that th1« stipu

lation i> not bein.? followed in many 

cases. There was the r«"ent accident 
which took olace in Faridnbad. This 

i* d«e t» mechanical failure *vhlch ha? 

not been rectified. Train* were allow
ed to be run on the track. That creat

ed difficulties. When you com** to the 

subject of track maintenance, this fo a

*ut>ject of supreme importance. The 
taatfrtexumce stH  ar« already very

much overworked. The HinteUgr **** 
himself admitted that therehae been 
1*4 per cent reduction in the strength 
of gangmen, With this situation, how 
can you improve the system? How 
can you have a foolproof system and 
method of track maintenance? So far 
as the human failure is concerned, na
turally, you have to take care of the 
proper working conditions an^ proper 
working hours tor the operating staff 
and Utt running staff- W e hear nu
merous complaints of over-work. It 
is dangerous. It is inhuman to make 

them work, for longer hours, than what 
they srt- capable of managing. You 
should fix proper working hours fo» 

oi-uiaiuig u»d running staff andf 
ul'O the maintenance staff. We do not 
know what are the decisions which the 

Administration has taken with regard 
to the maintenance staff and how they 

propose l,-> control their working hours. 
There should be a proper fusion in 
regard to the various aspects of their 
working. The maintenance aspect 
cannot lw? divorced from the broker 

human aspect. We have to have a 
proper fusion of these aspects. We 
have seen how these things work at 
lower levels. The workers’ confidence 
is shattered The whole responsibility, 

for accident is passed on to the people 
at lower levels.

That is why one of the positive 
measure* which we have suggested is 
the inclusion of employee* representa

tives in the enquiry committees which 
will go into the causes. There is a 
tendency to pass on the responsibility 

by higher echelons to the lower cate
gories of staff. Wc have received 

complaints that these lower categoric; 
of employees are made scapegoats so 
that the persons in the higher echelon* 
may go scot-free. So. apart &om  

giving them proper maintenance facili

ties, you should ft* them proper work
ing hours and you should meet their 
bare daily necessities. Regarding the 
demand for bonus, f do not want to 
say that the Minister is oblivious of 

that. He has thought of it, may be he 
is now in strait-jidMt feactuii of his 
present association.
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this i i « natter which cannot ba igno- 

red or ©ufht not be to ifnored end a 
decision should be tinen aft early as 
possible. Before I resume my »eat la 
dattreaee to your daeirs, Mr. Chair

man. nay I once again earnestly re
quest the hon. Minister to consider 

very seriously s very important pro
posal for having a circular railway 
for Calcutta. That will also avoid ac

cidents in that ares. Sir, the people 

of Calcutta are already sacrificing 
whatever little facility they had be* 

cause of this grand scheme of M.TJP. 
W#W| Calcutta is coming to a rtand- 
still because of this M.T.P. scheme. 

We shudder to think what will hap
pen during the next six years when 

this experimentation will go on for 
»ix years. I am sure the hon. Minis

ter, the dynamic Minister, will con- 
alder this point very seriously, and I 

Join Mr. Mavalankar in praise of the 
Railway Minister and I hope he will 
very seriously and sincerely consider 
this proposal of having a circular 
railway in Calcutta.

•SHRI K . T. KOSALRAM  (Tim- 
cbendur): Hon. Mr. Chairman. I would 

like to readily join the chorus of com
pliments to the hon. Minister of Rail

ways, Prof. Dendavate, as he is really 
a man of dynamism.

You know. Sir. that, if a question 
about the achievements of Janata 
Government is raised, immediately a 

cooperative picture between the 19- 
monthi of Emergency and 19 month* 

of Janata rule is drawn. The mem- 
harson the Treasury Benches have 
themselves admitted that the Emergen- 

cyperiod did yield some beneficial 

resultsin some mailers though some 

UMfojrtrpble things might have also 

h*tttjpnifdr The same thing can .be 
said at 18-months of Janata rule. But, 
ty th* natter at railway accidents* 

t h % , p f m W  ; „ ,a lya»., definitely lew

j ' ^ ^ o H g ^  i p ^ h  'wa*_ dettyer^din 

IM S Lft—-14...........

during the Hhn><emay:-»pettoil than is 
the post-gmergency Janata era. The 

sanie railway pentnnel was them t M  
1 wonder why that kindof discipline 

among fee staff of the ftiUways. that 
sort of preventive measures for redteMs 

ing the accidents, is not being persussU 
vrty and purposefully implemented 

now. It must be borne in mind that 
along with the enlargement of freedom 

there is enhancement of responsibility 

also.

While I commend the efforts of the 
Railway Minister in certain respects, 
I would not hesitate to condemn the 
growing sense of evading the respon

sibility on the part of the hon. Mini* 
ter of Railways. He has recently 

stated that the Railways are not res
ponsible for the robberies and dacoi- 
ties taking place frequently on the 

running trains. He did not rest con
tent with that. He passed on the 

buck to the State Governments in 
whose Jurisdictions the train run. On 

the very face of it, it is evident that 
this is an absurd proposition. The 

Railways own not only the land on 
which the railway trade meanders but 

also 20 ft. wide land on both sides of 
the trade. Hie State Governments have 
no legal jurisdiction over that land 
running parallel to the track. The 
robberies, dacoits or even accidents 
take place on the Railways. How can 
the Railways disown their responsibili
ty? They have to shoulder the entire 

responsibility.

The Railway accidents occurs largely 
due to human failures, on account of 
negligence of the workers, on account 
of ealiousness on the part of other 

Railway personnel It can be argued 
that accidents are the consequence of 
over-worked railway employees. It 

can also be said that the Railway Ad
ministration is not responsive to the 

demands of the workers which causes 
resentment and frustration among the 

workers. ;... .

I am sorry to fair that the labourlaw* 

dp not enumerate the duties and obli-

Tamll.
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Xfttion* of the workers, while they 

emphasise their fights and privileges. 
I was a Member of the Legislative 
Assembly for two decades. When the 
laws relating to the role of manage

ment are formulated, the manage* 
ment's duties and responsibilities 

occupy a prominent place in the legal 
framework. I have not so far seen 

that a labour law does this. 1 came 
to the politics from Trade Union 

movement and I was a labour leader. 
I am not saying this against the inte
rests of the labour. 1 am constrained 
to refer to the absence of a code 
of discipline in the labour laws high
lighting the responsibilities of the 

labour. 1 am sure that Prof. Danda- 
vate, who is himself an acknowledged 
labour leader, will bear this in mind 
and do the needful.

Sir, I am pained to picture the piti

able plight of Railway system in South 
India, particularly in Tamil Nadu, 
where you have the metre-gauge and 
broad-gauge tracks. The transhipment 
points are the sore spots and are sus
ceptible to accidents. We have the

metre-gauge track from Madras to
Tirunelveli via Tiruchirappalli. I

need not tay that Tuticorin has be
come the industrial hub of southern 

parts of Tamil Nadu with Super-Ther
mal Power Station, Fertiliser factory 

etc. I demand that there should be 
broad-gauge track between Tiruchi- 
rappali and Tuticorin, which should 
be later extended to Kanya Kumari 
via Tirunelveli. I need not say that 
Kanya Kumari is the southern most 
land-tip of India, whose vast poten

tial for tourism has not yet been ex

plored and exploited.

With these words 1 conclude my 

speech.

TH E MINISTER OF  RAILW AYS 
(PROF. M ADHU DANDAVATB): M~ 
Chainman, Sir, I am grateful to 
Comrade Parvathi Krishnan for persis
ting in the Business Advisory Com

mittee to see that this discussion which 

was started long back and had re*

Jnainftd in aftfmaJed , saspeoskMwas 
revived this aftaaaooa. 1 have cast* 
fully gone through the speech that she 
had deliveifcd wMte - initiating this 
discussion.,.

SHRlMATl PjARVATHl KR ISH NA*: 
Which is out of date.

PROF. M AD H U  D A N D A V A T *: Yes,
but you are out of date. I am aura; 
while exercising your right of reply; 

you will try to make your knowledge 
uptodate and I would like to benefit 
by that.

1 do not want to go into broad de> 

tails because in the course of the last 
few months while replying to various 

questions and on some occasions, while 
replying to the call attention notices, 
1 tried to deal with certain aspects of 
accidents, but to some of the issues 
that have been focussed and raised 
during the debate, 1 must be respon

sive enough to give reply and also 
give some information regarding the 
accidents.

Firstly, as far as the number of 

accidents are concerned, I informally 
told Comrade Parvathi Krishnan last 
time immediately after her speech was 
over that the statistics that are given 

in relation to the accidents are based 
on Railways* concept of accidents. In 
railway parlance, even if no injury l» 
caused—not to talk of victims, death* 

injuries—if a pair of wheels dips off 
and even if the passengers do not come 
to know of it. but the engine driver is 
able to detect it, in railway parlance, 
that constitutes an accident. If there is 

a short circuiting in a coach And as b 

result, there Is a small fire *a*ult> 
Ing in any injury, even then it is re
garded as an accident. TltiMelore. 

whenever we gave those figures of (MM) 
or 700 or 800. please bear in mind 
that right from 1032 towards, 

when all the statistics are fiven, and 

which began from 1M 6, a*& a&w 
have come to 999, all that 40
the accidents in the railway pariance.

or court®, she Is right, t& i^a tt  cer

tain major accident*and Minor

accidents in the sense that M  SF. *»' 
stance, there is a sttpptttl Of rf1*"

VA *
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waywhecls r̂iflunit ca&fckg in* 
) » 7v « *  it eni^idetiVbut when 
then are deaths, taj .sites and alllhat. 
no matterbow many people are killed. 

Cor the railway administration, li 
would b*considered as a significant 
accident. However, w  have to 90 
through all such case* and institute 
an enquiry etc. In the beginning, 
while initiating the debate, my friend 

Mr. Kanwar Lai Gupta had suggested 
that the quantum of compensation to 

be paid to the injured and to the re
lations 0f the victims mutt be increas
ed. 1 must inform this House that a 
constant revision of the quantum of 
compensation baa been there. The 
compensation prior to 1962 was 
Rs- 10.000 for the nearest relation of 
every victim. From 1962 to December 
1073 it was Rs. 20.000. Now it is up> 
to its- 50,000, per victim depending 
upon the nature of the injury sustain

ed.

SHRIMATI PARVATHI KRI8HN- 
A N : We will convey it to the people 

concerned.

PROP. M ADHU DANDAVATE: Com
rade Parvathi Krishnan is very coope
rative. Again, there was a question 

raised, regarding unmanned gates and 
manned gates. Since, in the past, in
• the various statements laid on ltoe
Table of the House. 1 have already 
given the number ef accidents at the 
manned gates and unmanned gates, I 
do not want to repeat them. But I 
can say that there are over 14.000 
Railway level crossings which are 
manned:, and approximately 22,000 
crossings which are unmanned. You 
will be happy to know that whereas In 
the past it was always the responsibi
lity o>t the local authorities or of the 
State Governments tobear the ttdtiil 
cest i& eoaverting unmanned gates in* 

to manned ones, the mfcr defcfsion 

which I tew  already ' anttotmeed ** 

that In ’vkwr erf our expeHaacfe *Wh 
the local -auttapltie* and tSdir ilhanda!

to raiy only « r « « » . » eonveraiAa

ham M O W S  that 100 ptf dfe*

cial responsibility 14* converting iuch 
of the unmanned gates into manned 

ones as are potential hazards to iafsfer 
of passengers will be taken by the 
Railway Administration henceforth.

There is one more aspect to which 

Comrade Parvathi Krishnan made a 
reference; namely discontentment 
among Railway-men. I would flritt 
like to draw a distinction. I inn sure 
die will fully agree with me that there 
might be certain human failures, in 
the accidents which might relate to 
those who man the equipment. There 

mjight be some officials in charge of 
the Control Rooms and Cabin Rooms. 
But, at the same time, if anybody 
says that because there is discontent 
among Railway workers, those parti

cular railway workers must be res
ponsible for the accidents, I refute 
that allegation. If the Engine Driver, 
the Guard and the Fireman, in order 
to take revenge on the Railway Ad
ministration try to indulge in a cons
piracy to bring about an accident, the 
Driver and the Fireman will be the 
first victims in that accident, Nobody 
will therefore, be willing to follow 
that path, in order to take a revenge 
against the Railway Administration. 

Therefore, I refute the allegation that 
Railway employees are deliberately 

doing it. There might be some staff 
failures. (Jttterruptkma* I feel that on 
the question «f the loyalty of the. 
Railway workers, there is no differ? 

ence of opinion at all. As far as 
loyalty of the workers is concerned, I 
think the Railway worker is aa loyal 
as a Member of Parliament; and I 
need not draw a distinction between 
the two at alL That is not a disput

able point.

I do not want to give all the statis

tics. I had. shown to the hen. Mem
ber who had raised the issue, the table 
renting to this. Therefore, I do not 
want to tike the time of the House*' 
We fcfre tevttai ktada of failure. t*& 
failure of Railway staff, ta&ftr* 

of persons other than the Railway 
staff and failure el railway equip- 
merit—agate that* art sufe*h*a4

ings viz, mechanical track
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other*. There ate also accidental ac- 

cideats, where we ire not able to 
detect the cause; i.e. cause could not 
be established and cause not yet fina
lized. You will find that aU these ac
cidents have been divided into various 
categories. For sometime, sabotage 

efforts were intense. 127 efforts were 
made last year, in 1977, and some 
people tried to tamper with the 
tracks. Out of these 127 efforts, 9 
resulted in accidents; but I am happy 
to say that we have received the co
operation ol Gangmen and RPF pat" 
rolling men who, together, constitute 

a strength ol 29,000, on whom we are 
incurring a daily expenditure of Rs. 1 

This particular patrolling ar
rangement has succeeded to such an 
extent that after 23rd December last 
when the last accident to sabo

tage took place, upto this date not a 

single accident due to sabotage has 
taken place; and the credit for this 

goes to the Gangmen and the RPF 

men doing patrolling of track.

There is one suspected case, 1 know 
of from South, Kerala. There had 
been one accident, but still it has not 

been established that it is » esse of 
sabotage. But all the cases which 
have been established and where 
preliminary reports of Additional 

Commissioner of Railway Safety have 

come, after 23rd of December when 

the last sabotage took place, after that 
not a single accident has taken place. 
It i9 not that effort* were not made; 

78 efforts were made to tamper with 
the track. But our patrolmen and 

gangmen were so active that before 
the train could arrive, they went to 

the station, they went to the control 

room and gave this information with

in time about removal 0* the fish 
plate and tampering with the track; 

and therefore the train was not allow* 
ed to pass over the trsok where the 
fish plate etc. had beeorerooved. That 
is why I say that the credit gees to 
thtear wfre are elreedy patrolling the 

tracks. *

1 think Frol 'Itfavaiaakar i» rift* 
when he seam that, even if w« have to 
spend Bs. I lakh per day on these 
arrangements ol patrolling, it is worth 

doing that rather than spending the 

money on giving compensation when 
people are killad and to renovating 
our locomotives which jure destroyed, 

trying to renovate our railway 

coaches which ar« damaged in the 
accident. It is better that we spend 
money on preventive measures. That 
is one important aspect.

Last time, I had made a statement 
I had candidly admitted that as far as 
Naini accident was concerned—when 
Comrade Shrtmati Parvathi Krishnan 

made a apeech last time, she had al* 
ready referred to that that because of 
the failure of certain equipments 
certain accidents had taken place—>for 

instance, it the track circuiting was 

done in time, probably that accident 
could have been avoided. But j am 
happy to report to thi, House that 

formerly out of 1800 stations which 
are on the trunk route, on 820 stations 
track circuiting was already completed 

W e bad planned that in the last 
financial year, w« will have additional 
80 stations, where track circuiting will 

be completed with th« help of our 
engineers and technicians. Finally, 

we had been able to not only complete-1 
the 50 stations but we have been able 

to overreach the target; and by 1981, 
at all the 1300 high density trunk 
route stations, that track circuiting 
will be completed.

Another question was raised by a 
number of Members including Prof. 
Mavalankar that we must concentrate 

on automatic warning system. I must 
also inform this House that, as an ex
perimental measure, there are two 

routes on which we have introduced 

the automatic warning system. One 11 
the Hewrab-Burdwan section and 
another is the Giys-Mughaisarai sec
tion. As for as airfomatt? warning 

*J*tem to conoeroed, » fa Mtsd ihto 
tb* chamber of the Atfvar. There 
it actually an arrangement with the 
bdp ol wklcb.., whenever' signal"
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fegivan, showing danger ahaad *  fete 
tec;warning Is given the locomotive 
driver due to absent niiMladMM or 
overwork, neglects that, and doc* not 

take. cognisance of It aod c o m  tkari* 
we lute* a certain arrangement of 
electric circuit with the help of which 
direct automatic application of brakes 
tains place. Thor* is a track magnet 
aod with the help of that the electric 
system is so connected that whenever 
there is a red signal, in that case, 
the circuit starts operating, whistle 
goes on in the chamber of the driver; 
and if he is so absent minded that 
even after the whistle is blown he 
does not acknowledge the warning 
within 7 seconds, automatically the 
brakes are applied and the train stops 
before the danger point. That is how 
the automatic warning system :s 
working.

SHRt K. G OPA L (Karur): What

happens after that?

PROF. M ADH U  DANDAVATB : It 

does not harm you. It harms us only 

when the train is in motion. When 

the train stops, it does not harm you 

at all.

I may tell you that in India, we 

have got 1300 trunk route stations; 
and actually these are the two routes 
on which we are operating the auto* 
roatk warning system. Aa my hon. 
friend asked, how is it that we are 
operating this automatic warning sys
tem between Howrah and Burdwan; 
is it because people on that track ere 
more absent minded. It is not that 
These are the two sections which are 
high density routes. That is why we 
Ikave taken this experimental measure 
a *  this high density route. X am 
happy to inform this Honsethat as far 
as tthase two sections are concerned, 

after the installation of the automatic 
wpratag system, not a single accident 
due to disregard of signals hat taken 
.place oa these two routes. Theretare, 
jwe wfil hare to enlarge this pattt- 

êuiar expactewtk

After installation of this equlpviBnt 

from ,1977. Le, last years on tfiese two 
sections Howrah Burdwan), Mughal- 
sarai and Gaya we did not have any 

accident

The difficulty is that of financial 
constraints.

There is one more aspect* Our 
friend from Bengal has rightly raised 
the question of the maintenance of 
the track. For the last 10 years or so 
there has been a backlog in the main
tenance of the track-primary renewal. 
Out of about 48,000 route kUometen, 
probably there are 5,500 or about 
6,000 route kilometers of track where 
we require primary renewals of the 
rails and sleepers. Otherwise there 
may be fractures of the rails, just like 
the fractures of bones.

During the coming Five Year Plan 
we required Rs. 500 crores net funds 
for track renewals but we have been 
given only Rs. 350 crores. W e require 
net funds of Rs. 100 crores per year. 

This year we have been able to bet an 
allocation of Rs. 40 crores. Also we 
are trying to make up with internal 
resources. W e are trying to see as to 
how the problem can be solved. But 
this problem of track maintenance- 

primary renewals and secondary 
renewals is of importance and we are 
trying to concentrate on that

18 hrs.

[Shri Dhzbkndranath Basu in the 
Chair]

I would like to make one point 
dear. Nobody has raised the question 

of my resignation. But tome time 
hade the question was raised by one 
of the members through a puBUe 
statement. I may tell the hon. mem
ber Shri Mtontiankar that there are 
some moments when ones senstivtfcy 
it hurt the most and in one at Hie
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gruesome accident that had taken 
place at Rewari in which one of our 
honourable members, Shashtripi died,— 
within one hour of the accident, I 
have said it in the Rajya Sabha, to
day I am repeating it over here—on 
that occasion I had gone to the Prime 

Minister and had handed over to him 
my resignation. I felt when I was the 
Railway Minister and if a person of 
Shashtriji’s stature really succumbed 
to that accident, it was better that I 
should tender my resignation. Then 
the Prime Minister had warned me 
saying you cannot run away from 
your responsibility. You must try to 
introduce certain policies and mea
sures by which you will be able to 
contain and prevent the accidents. 
Only after that, I decided that I 
should not press for my resignation. 
Because this question was raised 

some time back, therefore, I have 
mentioned it.

MR. CHAIRM AN: The question of 
resignation does not come in.

PROF. M AD H U  DANDAVATE : 

There are some other questions. I 
need not refer to then in detail. But 
there are one or two potato to which 

some reference is necessary.

I have already said about the com
pensation. I have already talked about 
the automatic warning system. But 
there is one aspect to which I must 
make a reference and that is the 
workload on the Railwaymen.

I must candidly admit that constant

ly we have been working on this 
particular problem and I do not want 
to cast aspersions on anyone, and 
Comrade Parvathi Krishnan knows it 
very well. Prior to 1974 strike an 
agreement was arrived at with the 
than Government that 10 hours rule 

will be followed. But when 1974 strike 
took place, the Government told tint 
after the. strike that agreement was 

over. 1  am happy to say that We 
have revived that agreement. W e 

have bean able to make a provision 

16t additional Operational then and to

order :t» implesesnt the Miabhai 
award also wa have been to aae that 
addiUoma operatkmal mMi to the tune 
of 10,000 are there. That provision 
has also been made. I must point out 
about the workload. The Miabhai 
Tribunal referred to the maximum 
workload of 12 hours for those gate- 
men who are working at the railway 
crossings. But wa have decid
ed that in the important 
crossings, it should not be 
12 hours but only 8 hours work That 
we are able to implement at signi
ficant railway crossings. As far as 
other crossings are concerned, we are 
not crossing the limit of 12 hours. 10 
hours duty has also been implement
ed. I am also very happy to announce 
that as far as the locomen’s grievances 
are concerned, we sat with than and 
all their legitimate grievances were 
attended to. 20 to 25 per cent increase 
in the mileage allowance of locomen 
has been brought about. This is also 
one of the important achievement 
which has contributed to some relief. 
W e are trying to sort out the other 
issues with the locomen whether they 
belong to recognised or unrecognised 
unions. All problems cannot be 
completely solved, but it is our cons
tant endeavour to see that the prob
lems are solved in time as far as possi
ble.

A  number of suggestions have bean 
made by a number of hon. members. 

I can assure them that we will con
tinue to take all those suggestions 
into account. Mr. Somnath Chatter- 
jee has rightly said that one cannot 
pick up isolated incident of accident 
here and there and try to analyte 
the cause thereof but one must sur
vey the entire schenie Of accidents 
and try to 'find out the overall posi
tion. In that context, we have ap
pointed the’Railway Accidents En
quiry Committee under tfce chairman

ship of Mr. Justice SUtti. It wav in 
1M8 that the last Railway Accident* 
Inquiry Committee was appointed. 

«ha Sikri Committee is fttfeig good 
weik: Uhera are Members ofParUa- 
ment froth both Houtes oft that com

mittee. They are aiaft mptfts. I * »
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hiqppytoinformthe House that we 
have seen to It that one eminent trad* 
uaionfet*~Mr. Bagaram Tttlpule—1» «bo 
a mettber of that committee. There 
tore, all interests are represented te 
&«rt committee. I am rare when their 
recommendations come, we will take 
them into account along with the 
constructive proposals and suggestions 
the hon. members have made on the 
floor of the Rouse. I can assure the 
House that I will strive my best. With 
the help of all my colleagues, with 

the cooperation of all of you, last but 
not the least, with the cooperation and 
goodwill of all the trade union orga
nisations in the railways, we will 
continue to see that the safety in 
railways increases at every stage. 
Some friend said, when he travels by 
train, his wife always says, "You 
return safe. That is all I expect". la 
fact, the wife should expect some

thing more, but this is the minimum 
expectation! But I was surprised that 
our Sarvodays leader also suggested 
that my name is Dandavate and 
therefore, I must use the danda, i.e. 
the rod. There are two interpreta
tions of Dandavate. One of the com
ponents of my surname means *pra- 
nam’, i.e. salute. I would lflte to con
centrate on that interpretation. 1 will 

salute all the people, all the passen
gers, all the organisations which want 

to help me. With Your cooperation and 
goodwill, X shall constantly endeavour 
to see that the rail journey become* 
safar. (Interruptions). My friend says 

that the allowance of loco running 
staff should be increased. He did not 
listen to me carefully. I have already 
Informed the House that a 25 per cent 

increase has been made

SHRIMATI PARVATHI KRISH- 

N A N : I would like at the outset to 
educate my colleague, Shri Balbtr 

Singh, on one or two points. He made 
fttVery tinfair and totally wrong aHe- 

gatton that my party and my union 
is responsible for sabotage. Let him 
ntaMkhber what w * said in all the 

circulars we have Issued on every 
when strikes or other move

ments have* been there. Even in May 

2974 what did we say? W e said,

“1. W e should resist all attempts 
to set .toe to raUway stations, * * «  
gone and coaches.

2. W e should not permit the 
sabotage of machinery or looting of 
goods, etc. |

W e should not allow temper
ing with the track as it may lead 

to loss of lives if a train happens 
to go by it.”

It is because we think that the rail
ways are national property, we 
should not allow such things.

PROF. M ADH U  DANDAVATE : 
Let me add that during all the 22 
days of railway strike in 1974, not 
a single sabotage had taken place.

SHRIMATI PARVATHI KRJDSH- 
NAN : I would like to remind the
hon. Member that the only boast 
about sabotage was made by one who 
today sits on the Treasury Benches 
as a Minister and he is fortunate to 
have been reported in the world press; 
there has been no denial for him. So, 
let him accuse some one else and not 
accuse us.

Secondly, when I insisted on this 
motion being discussed, and I must 
say that I am very grateful to all this 
chivalrous comments that, have been 
made about me, it is not merely that 
I felt it was a matter of prestige that 

this motion should be taken up, but 
in recent months even more serious 
things had happened and I hope that 
the Minister in his reply would refer 
to them. Btrt he kept within a certain 
framework. The thing is that it is 
not only the accidents, but the ques
tion of security on the railways has 
also become very serious. It is also 
a form of accident because after all, 
why are all these recent thefts, loot
ings and dacoities taking place? Only 
yesterday, the Minister, in reply to a 
question, gave us some figures. I did 
a little rough mathematics. Maybe X 

am wrong. Biut, Sir, in Madhya Pra
desh, the loss on ‘A* type robberies 
and dacoities from 1-7-1977 to 80-6- 
1978 was something like Rs. 57,000 
and on type robberies, it was Rs. 
44,606. In TIP. the loss on account 
of ‘A’ type robberies was Rs. 1,18,000

U )  Accident* at S&rui 4*6
litf *  Hainl Stn. (Motn.)
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and it was Rs. 61,000 and odd ior *B* 
type robberies. He w ry  cleverly 
gave the month wise figures and not 

the totaL

PROP. M AD H U  DAJKDAVATE: 
Because Mr. Lakkappa asked for 
month wise figures.

SHRIMATI PARVATHI KRISH
NAN : I totalled it very roughly. This 
is extremely serious and I will come 
to that later. But the reason why X 
thought it was necessary for us urgen
tly to have this discussion is both the 
aspects, that there have been acci
dents also in this period and at the 
same time there have been thefts and 
robberies. Therefore, I appreciate all 
that the Minister has told us of the 
steps that are being taken for trying 
to minimise the accidents. When he 
was speaking, he also told us in a 
very sketchy way that when you talk 
about accidents in railways, in rail
way parlance it is something quite 
different from civilian parlance. 
Therefore. I would not like to go only 
into the question of accidents where 
there have been casualties, but I 
would like to point out that the acci
dents of which the public are not 
aware are also very serious because 
tomorrow that very small accident 
may easily lead to a major accident. 
Take, for instance, your engine failure. 
Only a few days ago, what are the 
figures that you have given in answer 
to one of the questions? You gave the 

number of passenger trains held up 
on routes due to break-down of lo
comotives. It is due to engine failure 
or any other failure. The cause of 
breakdown was not given. During the 
last 6 months ending June 1978, the 
number of trains held up on routes is 
2,332. And then you have stated 

what steps have been taken and so 
on. But these are also serious. In 

my opinion, it may not be so in his 
technical parlance, but I consider that 
every such accident is also something 
to be taken note of and we should not 
thick in terms of major or minor, 
but try and see that all these things 

are avoided, which earn be avoided, 
by your maintenance work, and by

the manner iaw hkh  your Icpo - 
a»4 r*!W îiffafon s h ^ 'c  
problem of heavy wvkload is tne. I 
do not knqw whether youare Ja4*Ut~ 
ing properly for spares or not, but 
I know the ingenuity of your wittwwr 
workers who are there in the loco shed 

and who keep most of your en- 
gines running because they also do a 
lot of cannibalising, and I think you 
are equally aware of that, Mr. Minis
ter, and if they are doing it, it is be
cause there is something wrong about 
your indents and your stocks.

So. what are you doing about that? It 

is not merely a question of rail circuit* 
ing, not merely technical things. There 
is the safety question that has to be 
considered, and the safety officers 
come in. Do they go into it? What 
is, happening to the maintenance of 
Che engine? What is done about it?

I have my grave doubts about it.

So, it is very important that there 

should be a comparative study of the 
tall claim of the railway administra
tion and the Railway Minister. In 
spite of the improvement of the 
standard of the track structure, sig
nalling system and so no—while on 
modernisation he has mentioned it—
I would like to know what is being 
done vis-a*viM the ever-increactog 
traffic density on the railway routes, 

because many accidents are due to 
derraUment, and these: are related to 
proper maintenance of the railway 
track, with the design and plant im
provement and standard track struc

ture consistent with the high rate of 
traffic density from year to year. What 

is your Research and Designs Orga
nisation doing? I would like to know 
this because with heavier and faster 
trains, only 29 per cent of your 
broadgauge and 10 per cent of your 
metregauge are aasesaed to be able to 
bear the very heavy traffic. This is 
one thing that the House should be 

made aware of at the earlleet oppor
tunity, because the Mlnfctar did nit 
asmre In his speech that be will ain 
take note of whatever suggestions ! 

may msfee when I am replying. 8o
I hope he will take atote of tbate 
suggestions.
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did relit to that jmtidpation.

SHBIMATX PARVATHI KRISH
NAN: With Mtftttf to the yardstick
of manpower for railway track im
paction, the Maflfat formula is not 
bring maintained. Ha has told us 
something but he has not told us 
all the things that we would like to . 
know. As the hon. Member, Shri 
Somnath Chatterjee has pointed out, 
there has been a drastic reduction ol 
gangmen, whether it is permanent 
way maintenance or track mainten
ance. i would like to know from 
the Minister how many posts of 
PW I and engineers have been in
creased and how many gangmen have 
been decreased in number in the past 
few years. It would be very interesting 
to know that. We know, for inst
ance, that as far as Class 1 and Class
2 posts are concerned, the number 
has increased. This Is from the sta
tistics provided by the Railway 
Board, even though statistics dedve 
us. I do not know how much more 
beyond it it has gone now. Accord
ing to them, between 1950-SI and 
1975-76, while the increase in staff 
has been to the tune of 56 per cent 
in class III and IV, in the case of 
Class 1 and 11 it is over 300 per cent. 
Where is 58 per cent and where ts 
300 per cent? It is very important to 
consider tills. Because, a major part 
of the track is maintained by manual 
labour, and manual labour have got 
to be helped in order to see that 
they are not over-taxed during their 

work.

For instance, take the augmenta
tion of traffic. What happens to the 

switchmen and signalmen? You talk 
of the loco running staff. They have 
a very powerful union. Their cate
gory had made themselves left But 
what about the other cate

gories? You have to think of them 
* also. I would say that they are be

ing neglected. Take the switchmen. 
They have to operate the levers on 
m m f of fheae tracks where there is 
heavy density, 06 times during eight 

hours of duty. Do you nnut to m  
that fatIsm will not creep to? It will

naturally; nr sag to. Therefore, you 
have to find eutrwheth* they can 
be given leifor houn of duty. When 
you are iocreeataf the number af 

trains and everybody hear is giving 
you Sabath for the super-Iasi trains* 
classless trains and so on, what hap
pens to the poor signalman? Th* 
passengers and the Members of Par* 
liament are giving you compliments, 

but the switchmen and the signal
men are a very neglected das* 

people. I would suggest that the 
hon. Minister should take up thi* 
matter immediately.

Similarly, the increased use of rail* 

way track also makes it important 
that you go into the working hours 
of the key men. When he was talking 

about running staff, he was talking 
about the number of hours and the 
number of posts, which have been in
creased and it is only recently that I 
have been forced to write to him 

about one particular part in Bihar in 
the North Eastern Railway—you 
would be interested to hear—SamasU- 
pur Division, where as far as the 
guards are concerned, they are very 

much overworked, sometimes they 
have to do even 72 hours duty. In 
•C’ grade guards, there are as many 
as 124 posts vacant in that division of 
North Eastern Railway alone and 

even now the Finance in the 
Railways are still trying to 
And out whether they can 
sanction a mere 70 posts. You are 

surrounded by so many rules, you are 
a prisoner of rules and the Rules in 
the Railways and in every Govern
ment Department work downwards 
and they do not work upwards. Rules 

are always quoted against Class n  
and Class IV employees. Rules are 
always examined as to how they can 
be quoted against Class m  and IV.

You replied to a question on security 

that the guards are going to be given 
torches and lanterns. What is the 

good of all those things if tiny tytte- 
72 hours duty at a stretch? Therefore, 

when you are talking about MxMMia- 
ing staff, you talk about only tha «*k- 

gtne drivers. But What about the othar
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running stallf What about the TTls? 
Today, a* far as security it concerned, 
your TTSs are equally important. I 
have been travelling lit trains for the 
last throe months. There are first 
class coaches with no conductor* 
guards. Why? Because that train is 
assigned only one conductor-guard. 

There is one first claw coach right in 
front of the train. But because it is 
dieseiised, you have got 16 coaches 
and the last coach is also a first class 
coach and the conductor-guard is 
rushing up and down from one coach 
to another. If a passenger gets down 
at an Intermediate station, what 
happens? The door is left unlocked 

.and an unauthorised person can come 

in. Does not the security get affected? 
You may say that the passengers in 
the first class coaches are safe in their 
cabins. But some of them at least do 
require to visit the toilet or someth
ing and what happens when they come 
out? fake the II class sleeper coaches. 

Are they totally manned? No. I am 
talking of the sleeper coaches, where 
ft is not a vestibule train. You have 
one conductor-gurad or TTE for two 
coaches. I have seen it in the Trivan
drum Mail when I have been going 
from Coimbatore to Madras- Then 
how can you say that security will be 
provided? It is not only aquestion of 
getting into a huddle with the police 
and the State Governments. I would 
like the Railway Minister, to take this 
matter very seriously. Whenever a 
question comes, every time we have 
raised this matter, , we are told the 
yardstick, this is all. that,can be there. 
eip. There is today an under-maiming 
as f*r as the cpnductor-guards and 
TTEs are concerned. Your norm 
should be one conductor-guard for 

each foach, com e 'VM  may- whether 
it is a vestibule or non-vestibule train 

and he would have to be responsible 

for seeing that the door is locked or 
uplocked as the case may be. You 
know.. wl*at happens when a passenger 
gets down at a n  intermediate station?

PSQff. MADHU; DANDAVATE: 
•TImM means, 8000 passenger twins 

nrtiltipHedbjrlS coaeh**..

SHRIMATI PARVATHI KRISHNAN: 
Have it. It Will also help you to 

achieve the objective: of solving the 
unemployment pnoblem in ten years. 

Otherwise, what security do you give 
to the passenger*? Anyway, that 
should be. The conditions in which 
they work is bad. The TTJSs do not 
have even a seat to sit on, they perch 
at the end of the berth of some passen
ger. 1 will show you the replies that 
you have given in the matter. I am 
not reading them out here because of 
lack of time. But this is the problem, 
they do not have seats in every coach 
and they have raised it and the 1CF 
have now said ‘yes, we can provide 
that’, but this has to go to the Rail
way Board and also go through the 
barrage of rules and perhaps in the 
year dot. when you and I may not be 
here, it may be sanctioned. Then, the 
Finance Ministry, Mr. Patel also, will 
have to be nudged about it and so on.

Lastly, I come to the conditions of 
the workers and the whole problem 
of industrial relations. Don’t tell me 

that the Industrial Relations Bill has 
been introduced. He always takes 

shelter behind that. There is some
thing wrong with the industrial rela
tions in the Railways. If a particular 
section of the workers are able to hit 
him hard enough, he responds. But 

they have to reach him through the 
whole buffer that he ha* got, the Rail

way Board....

PROr. MADHU DANDAVATE: I

may Just remind the hon. Member that 
on 24th of March, 1977. I became the 
Minister of Railways and within three 
days, while presenting the fiTst Rail
way Budget, we saw to it that all 

those who were retrenched during 
strike came back and. within **  
weeks, they came back. Nobody had 
to. pressurise me I do not think any 

pressurisation is necessary, 
might be, financial constraints. No 
prtSKirisation b  necessary about their

legitimate
SHRIMATI PABVATHl KRISHNA*- 

I t a v » * « r

Mcond -to non* “ J * *
actios thatthe Btttway M W **r
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in reinstating the victimised workers. 
But be cannot take shelter behind that 
one act all the time. What I have been 

saying is, why is it that he could not 
go one step further? Last time, in 
May, 1974 the discussions with the 
workers on their demands were lelt 
unfinished. He promised us bonus. 
What has happened to bonus? Is it 
because of the Bhoothalingam Com
mittee which says, no bonus to the 
rallwaymen? The Railway Minister 

has written to me saying that the 

rallwaymen are better paid than any
body else if you take everything that 
they get into consideration and so on. 
So, let him not every time remind us 
of that one good act of reinstatement 

let him not take shelter behind that 
one good act. There are many dis
tortions and abberations in the Rail

way Ministry which he has to look 
into.

Tor instance, why is it that the 
office bearers of the recognised federa

tions get certain protection even when 
their transfer is suggested at the in. 
stance of the vigilance organisation? 

If this is correct, is it moral? Just be
cause he is an office bearer of a re
cognised federation, even where the 

vigilance officer has come out with a 
report against him, he gets protection 
in the matter of transfer. Is it proper? I 
want to bring to his notice thousand 
and one things that are happening in 
the huge jaggernant Rail Bhavan. Of 

course, one man cannot do everything.
I am not accusing him. AU those 

sections of workers who are in a 
position to act in an organised way. 

you do lead a hearing to them. But 
I do not think you always take action.

WhilVtaRking abouf railway accidents, 

talking about human failures And the 
need to see that , the demands of the 
rallwaymen are satisfied, it is not that 

we say that they will be responsible 

for accidents if they do not get bonus. 
Not at all. But the fa# remains that 

the" demands of the raiiwaymen still 
xtswain' unfulfilled. Certainly, when 

y«u give them their bonus, It is their

just and right demand. When you sit 
down with them at the table and talk 
to them about thair wage structure, 
then you will certainly find that many 

other problems also be brought to 
your notice The efficiency of the 

railways can be increased and im
proved by taking the railwaynien 
the railway workers, mote in con
fidence and by seeing that the officers 

do not continue to rule the roots 
based on rules under the Indian Rail

ways Act of 1905.

MR. CHAIRMAN: Now, a substitute 
Motion has been moved by Shri 
Yuvraj: does he want withdraw It?

He is not present. Since he is not 
present in the House. I shall put his 
motion to the vote of the House.

The substitute Motion was put and 

negative d.

MR. CHAIRMAN: The discussion
has now concluded. Let us take up 

Half-an-Hour Discussion now.

18.31 hra.

HALF-AN-HOUR DISCUSSION 

Fall in Sugarcane Price
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